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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application No. 15/2025/EZ

IN THE MATTER OF:

HARIHAR SAMAL & ANR. ... APPLICANT(S)
VERSUS

STATE OF ODISHA & ORS. ... RESPONDENT(S)

REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF THE

RESPONDENT NO. 1,2 & 6

1. At the outset, the Respondent denies and disputes all contentions, averments and
arguments made by the Applicant in the present Original Application. The
Respondent prays that none of the contents of the appeal deemed to have been

admitted by the Respondent merely on the ground of specific non-traversal.

2. The Original Application under Reply has been preferred by the Applicant(s),

seeking a direction:-

1. To the Odisha State Pollution Control Board to revoke the Consent to
Operate (CTO) until the Unit of Respondent No. 13 is fully compliant
of the CTO conditions as well as environment pollution control

measurcs.



X X

i1.  The Respondent No. 13 has installed online monitoring system at the

Stack.

iii.  The Respondent No. 13 has installed and operating an Effluent Treatment
Plant (hereinafter referred as ‘ETP’) at the Cold Rolling Mill of Unit-III
and treated water is being used for cooling purposes. No such effluent

was discharged to any Nallah during the visit.

iv.  The Respondent No. 13 has also installed a Sewage Treatment Plant
(hereinafter referred as ‘STP’) which is in operation and the treated water
is being used for gardening. However, the Committee noticed that the

treated water from STP is partly being discharged in the Kisindha Nallah.

v. The Respondent No. 13 has already obtained authorization under
Hazardous and Other Waste (Management & Trans Boundary

Movement) Rules, 2016.

6. The contents of Paragraph 4 relates to encroachment of Private land by the

Respondent No. 13 and do not warrant any reply.

7. The contents of Paragraph 5 are denied. It is submitted that, M/s BRG Iron &
Steel Company Pvt. Ltd. had established a steel plant in village- Kurunti for
production of Ferro Alloys and stainless steel, which was subsequently acquired

by the Respondent No. 13 through NCLT in the year 2022.

8. The contents of Paragraph 6 do not warrant any compliance.
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1. To evict the Respondent No. 13 from the forest land in question and to
remove the solid waste dumped outside its Unit premises and stabilize

the active dump site.

1il. To assess the quantity of illegal extraction of water from Kisindha
Nallah and audit water requirement of the Unit and its sources of

extraction.

REPLY
. The contents of Paragraph 1 do not warrant any compliance.

. The contents of Paragraph 2 are denied. It is submitted that, during the site visit
it was observed by the Fact Finding Committee (hereinafter referred as ‘the
Committee) that the Respondent No. 13 had dumped its solid waste at designated
site and stabilized the dump site. Moreover, the Committee report reveals that no
water from Kisindha Nallah has been extracted by the Respondent No. 13 for
their own use. Rather, it was observed by the Committee that the Respondent No.
13 meets its water requirement through their own rain water reservoir located
near propane gas storage area of Unit —II. Copy of the Committee report is

annexed herewith and marked as Annexure A.

. The contents of Paragraph 3 are denied. It is humbly submitted that as per the
direction of this Hon’ble Tribunal, the Committee visited the Plant site and

during their visit, the Committee observed as follows:-

i.  The Respondent No. 13 has complied with the conditions stipulated in
the Consent to Operate (hereinafter referred as ‘CTO’) Order granted by

the Board.
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9. The contents of Paragraph 7 are vehemently denied. It is most humbly submitted
that the Committee submitted the visit report in O.A . No. 15/2025/EZ. The said
report revealed that the Respondent No. 13 has already applied for transfer of
Environmental Clearance from M/s BRG Iron & Steel Co. Pvt. Ltd. to M/s

Rimjhim Ispat Ltd before the Competent Authority on 29.06.2024.

10. The content of Paragraph 8 are denied and it is humbly submitted that, as per the
direction of this Hon’ble Tribunal, the Committee during its visit on 06.03.2025
observed the following:-

1. The effluent is being treated in the ETP and all the treated waste water is
being recycled and reused for the dust suppression, green belt
development and various other activities at the site.

it.  The domestic effluent was being treated in STP. Closed Circuit
circulating/ cooling water system is already in operation. However, the
Committee noticed that treated water from STP is partly being discharged

to Kisindha Nallah.

11. The contents of Paragraph 9 are vehemently denied. It is most humbly submitted
that the Committee during its visit observed that:-

i.  The Department of Water Resources, Government of Odisha allocated

0.95 Cusec surface water for Kisindha Nallah/ Brahmani river and 0.0408

Cusec ground water vide their letter no. 184/Wr dated 03.01.2024 and

letter no. 8353/Wr. Dated 16.03.2024 respectively.

152



¢ 153

i1.  The Respondent no. 13 meets its own water requirement from their own
rain water reservoir located near propane gas storage area of Unit-II.
iii.  No water has been extracted from Kisindha Nallah by the Respondent No.

13 for their use.

12. The contents of Paragraph 10 are denied and it is submitted that as per the
Committee’s observation, the DRI plant is already demolished since 04.01.2015.
Moreover, there is no such AFBC boiler plant commissioned inside the factory
premises. However, all the general solid waste generated from the process is
being dumped at the designated site but all the hazardous waste are being
disposed of in accordance to the Hazardous & Other Waste (Management &

Trans Boundary Movement) Rules, 2016.

13. The contents of Paragraph 11 are denied and it is most humbly submitted that the
Committee report revealed that all the general solid waste generated from the
process is being dumped at the designated site. However, all the Hazardous waste
are being disposed of in accordance to the Hazardous & Other Waste
(Management & Trans Boundary Movement) Rules, 2016. Moreover, the
Committee report revealed that the Committee didn’t noticed any road side

dumping of any solid waste.

14. The contents of Paragraph 12 are vehemently denied. It is submitted that the

Committee report reveals that the Respondent no. 13 has no power plant (AFBC
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Boiler) at the premises. Thus, the Committee didn’t noticed any generation of fly

ash.

15.The contents of Paragraph 13 are vehemently denied. It is most humbly
submitted that the Committee report reveals that the Respondent no. 13 has
installed & operating 03 CAAQMS and monitoring data is being transmitted to
OSPCB & CPCB server. Also, one Continuous Emission Monitoring System
(CEMS) is installed at the stack attached to Ferro Alloys Plant and monitoring

data is being transmitted to OSPCB & CPCB server.

16. The contents of Paragraph 14 are vehemently denied. It is submitted that the
Committee during its visit, learned from the Officials of the Plant that the Project

Proponent is in process of developing green belt in and around the Plant.

17. The contents of Paragraph 15 to 17 are denied. It is submitted that the Committee
Report reveals that the Respondent No. 13 has installed and operating an ETP of
20 m3/Hr capacity at the Cold Rolling Mill of Unit-III and the treated water is
being utilized for plantation and sprinkling purposes. Further, no such effluent
was discharged to any water Nallah during the Committee’s visit. Moreover, the
Respondent no. 13 has also installed and operating STP, through which the
treated water is being used for gardening. However, the Committee noticed that

the treated water from STP is partly being discharged to Kisindha Nallah.
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18. The contents of Paragraph 18 are denied. It is submitted that the Committee
Report reveals that the Respondent No. 13 has already complied with some
conditions and will undertake the following incomplete jobs specified in

additional conditions of CTO Order:-

1. The unit shall complete concreting of work zone area around bag filter of
SMS, Lime feeding area and remaining internal road in SMS area.
ii.  The approach road connecting to the Plant and NH55 and the road
connecting to Unit 1 & Unit 3.
iii.  The Unit shall provide tube settler/clarifier for treatment of surface run

off and all internal drain shall be connected to this SRTS before monsoon.

19. The content of Paragraph 19 are vehemently denied. It is most humbly submitted
that the Respondent No. 13 had taken over the Company from BRG Iron and
Steel Co. Pvt. Ltd. through NCLT during the year 2022. Prior to this, the BRG
Iron and Steel Co. Pvt. Ltd. has established the Company for the production of
Ferro Alloys and Stainless Steel. Further, it is a fact that on 06.03.2025, a Joint
enquiry consisting of Revenue Supervisor under Tehsil Office, Odapada,
Revenue Inspector, Mangalpur and Birender Prasah Sahoo, Amin has been made
to ascertain regarding the encroachment of the Government Land by M/s
Rimjhim Ispat Ltd. vide Tehsil Office, Odapada Letter No. 1461 dated
05.03.2025.

Copy of the Tahasil Office, Odapada Letter no. 1461 dated 05.03.2025 is

annexed herewith and marked as Annexure B.
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Copy of the Joint enquiry report is annexed herewith and marked as Annexure
C.

Subsequently, the Joint enquiry report was submitted by the team vide Letter no.
30 dated 06.03.2025, which reveals that the Hal Plot no. 3643, Areca —Ac 0.23
dec. having Kissam Gramya Jungle under Hal Khata No. 573 (Rakhita) which is
inside the Company boundary has been encroached by the M/s BRG Iron and
Steel Co. Pvt. Ltd. (Now M/s Rimjhim Ispat Ltd., Respondent No. 13) and a
structure has been made. Copy of the R.O.R. holding No. 573 of Village-Kurunti
is annexed herewith and marked as Annexure D.

Similarly, Hal Plot No. 3157/4056, Area Ac. 0.12ec. having Kissam-Gramya
Jungle under Hal Khata No. 573 of village- Kurunti which is inside the company
boundary has been encroached by the M/s BRG Iron and Steel Co. Pvt. Ltd.
(Now M/s Rimjhim Ispat Ltd., Respondent No. 13) and a structure has been
made by the Company.

Similarly, Hal Plot No. 3754, Area- Ac. 0.44dec., Plot No. 3758/4471, Area-Ac.
0.10dec. having Kissam-Gramya Jungle under Government Khata No. 573
(Rakhita) which are inside the Company boundary have been encroached by the
M/s BRG Iron and Steel Co. Pvt. Ltd. (Now M/s Rimjhim Ispat Ltd., Respondent
No. 13) and a structure has been made.

It is further most humbly submitted that Hal Plot No. 6927, area- Ac. 0.12dec.
and Plot No. 6945, area-Ac. 0.45dec. out of Ac. 1.14dec. having Kissam-Gramya
Jungle under Government Khata No. 808 of Village- Mangalpur are inside the

Respondent No. 3 boundary and these two plots are though coming under DLC
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forest, these plots are fallen vacant. Copy of the Holding No. 808 of Village-
Mangalpur is annexed herewith and marked as Annexure E.

It is further most humbly submitted that the Joint enquiry report revealed that the
Hal Plot No. 3434, areca-Ac. 0.19dec., Plot No. 3221, area-Ac. 0.19dec., Plot No.
3227/4554, Area-Ac. 0.26dec. and Plot No. 3233, area-Ac. 0.58dec, having
Kissam-Gramya Jungle are outside the Respondent No. 13 boundary and lying
vacant. Hence, it is clearly evident that the Respondent No. 13 has not
encroached the above plots.

It is further most humbly submitted that as per the kind Orders of this Hon’ble
Tribunal, the Committee had visited the plant site and the Report of the

Committee revealed as follows:-

Mouza Khata No. | Plot No. Area (in | Kissam Remarks
acre)
Kurunti 573 3643 0.12 Gramya Inside
Jungle boundary
3157/4056 |0.23 Gramya Inside
Jungle boundary
3434 0.91 DLC Not in use
Forest of any
3221 0.19 DLC Not in use
Forest of any
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3227/4554 | 0.26 Gramya Not in use
Jungle of any
3233 0.58 Gramya Not in use
Jungle of any
Kurunti 572 3754 0.44 DLC Inside
Forest Boundary
546/406 3746 0.36 Gramya Private plot
Jungle in the name
of Pravat
Pallit
having
Kissam-
Gharabari
573 3758/4471 |0.10 Gramya Inside
Jungle Boundary
Mangalpur | 808 6927 0.12 DLC Inside
Forest Boundary
6945 0.45 DLC Inside
Forest Boundary
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20. The contents of Paragraph 20 are false and are not based on records. It is most
humbly submitted that it is a fact that, the Joint enquiry report reveals that, Hal
Plot No. 3221, 3227/4554 and 3233 under Khata No. 573 of Village- Kurunti are
outside the Respondent No. 13 boundary and fall vacant. Hence, it is clearly
evident that, the Respondent No. 13 has not encroached in these plots. Further,
it is humbly submitted that the Committee report revealed that, Hal Plot No.
3221, 3227/4554 and 3233 under Khata No. 573 of Village- Kurunti are outside
the Respondent No. 13 boundary and no connecting roads has been made on this

plot from RIL Unit-I to RIL Unit-IIIL.
RESPONDENT 1,2 & 6

THROUGH

VARUN MISHRA

(D/722/2011)

PANEL COUNSEL FOR RESPONDENT

501, NILGIRI APARTMENTS, 9 BARAKHAMBA ROAD
NEW DELHI - 110001

NEW DELHI
DATED - 18.03.2025
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Conditions of the consent.

40.

41.

42.

43.

44,

45,

notwithstanding anything contained in this conditional letter of
consent the board hereby reserves to the right and the power under
section 27(2) of the water prevention and control of pollution act,
1974 to review any and/or Add the conditions impose hear in above
and to make such variations as deemed fit for the purpose of the act

by the Board

The conditions imposed as above shall continue to be in force until
we vote under section 27(2) On the water prevention and control of
pollution act 1974 and section 21 of Air(prevention of control and

pollution ).act 1961

The industry shall comply to all the conditions stipulated under
charter on corporate responsibility for Environmental Protection
(CREP) Guidelines in a time bound manner as envisaged there in (if

applicable)

The industry shall comply to the conditions stipulated in CTE order
issued by ODISHA State Pollution Control Board and conditions
stipulated in environmental clearances issued by MOEF Government

of India.

The industry shall abide by E(P) Act. 1986 and rules framed there

under

In case the consent fees is revised upward or the fees paid is found

to be inadequate for any reason during the period the industry shall

T4Pohpk
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pay the differential fees to the board (for the remaining years) To
keep the consent order enforce if they fail to pay the adequate amount
within the period stipulated by the board the consent order will be

revoked without prior notice

46 .the board reserves the right to revoke/refuse Consent to operate at
anytime during period for which consent granted in case any violation is
observed undo modify stipulate additional conditions as deemed

appropriate.

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF
MORE THAN R8 50 CRORES. AND 17 CATEGORIES OF
HIGHLY POLLUTING INDUSTRIES (RED A),

1. The applicant shall analyse the effluent / emissions and Ambient Air
Quality every month through approved laboratory, the parameters
indicated in TABLE- 'B, 'C & Part -"B' as mentioned in this order and
shall furnish the report thereof to the Board on monthly basis The
following information shall be forwarded to the Member Secretary

on or before 10h of every month
a)Performance / progress of the treatment plant

b)Monthly statement of daily discharge of domestic and/or trade effluent
3 Non-compliance with effluent limitations

a) if for any reason the applicant does not comply with or is

unable to comply with any effluent limitations specified in

T’q?ﬁ,pg



this consent, the applicant shall immediately notify the
consent issuing authorily by lelephone and provide the
consent ssung authonty with the following information in

writing within 5 days of such notification

1) Causes of non-compliance

(i) A description of the non-compliance discharge including its

impact on the receiving waters

(i)  Anticipated time of continuance of non-compliance if expected to
continue or if such condition has been corrected the duration or period

of non-compliance.

iv) Steps taken by the applicant to reduce and eliminate the non-

complying discharge and

v) Steps to be taken by the applicant too prevent the condition of non-

compliance.

b) The applicant shall take all reasonable steps minimize any
adverse impact to natural waters resulting from non-
compliance with any effluent limitation specified in this
consent including such accelerated or additional monitoring as
necessary to determine the nature and impact of the non-

complying discharge.

TiPohpk
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c) Nothing in this consent shall be construed to relieve the
applicant from civil or criminal penalties for non-compliance
whether or not such non-compliance is due to factors beyond
his control, such as break-down, electric failure, accident or

natural disaster.

4. Proper housekeeping shall be maintained inside the factory

premises including process areas by a dedicated team

5. The industry must constitute a team of responsible and technically
qualified personnel who will ensure continuous operation of all
pollution control devices round the clock (including night hours) and
should be in a position to explain the status of operation of the pollution
control measures to the inspecting officers of the Board at any point of
time The name of these persons with their contact telephone numbers
shall be intimated to the concerned Regional Officer and Head Office of
the Board and in case of any change in the leam it shall be intimated to

the Board immediately.

6. The industry shall engage dedicated qualified manpower to ensure
continuous and effective operation of online stack Ambient Air Quality
/ Effluent monitoring stations for maintenance of database, real time
data transfer to SPCB server data analysis and coordination with
concerned personnel of process units for taking corrective measures in
case of non compliances and to respond to the instructions of SPCB in

this matter

I/%PQGA;FK
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7. All employees of the industry including officers, staff, workers
contract workers involved operation/maintenance supervision of
process area, pollution control areas, raw material and waste handling
areas shall undergo shot term training at least twice in a year in the field
of pollution control and environment protection to create awareness and
develop green skill. The report on the activities along with details and
photographs shall be submitted to the Board annual basis by end of June

for previous financial year.

8. ISO auditing reports of the industry in the field of environment

shall be submitted to the Board every year on annual basis.

9. The environmental cell shall be established and upgraded

effectively to guide monitor water the pollution control and

T4Pohpsk
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Environmental Protection activities inside the industries on day-to-day
basis to ensure that the conditions stipulated in the consent to establish
operate order of the SPCB and conditions imposed in EC and provisions
all various environmental acts and rules are compiled with and the report

returns compliance is are submitted to the board in due time

10. Adequate numbers of scientific/technical persons having
qualification in environmental engineering/ environmental science from
recognised institution/university must be engaged or appointed along
with other interdisciplinary qualified persons to effectively implement
and monitor different areas of environment management and regulatory
compliances including air pollution control , water pollution control
online monitoring ,Real time data transmission, management of solid
waste measured as waste, E-waste, plastic waste etc. The Head of the
environmental cell should be senior level official who will directly
report to the plant head to ensure that environmental management is
performed effectively to ensure compliance to the environmental norms

on priority basis.

11. Energy consumption data of different pollution control devices like
ESP/ Bag filter/ Scrubber/ Cyclone, gas cleaning plant, fume treatment
plant, ETP/STP/ Flow meters (Treated effluent recycling ) be collected
online and real-time basis adopting OT and shall be displayed in a
dashboard in the control room of the plant with facility for data storage
facility and generate monthly report for reference. The energy
management of pollution control devices should be practiced for self-
monitoring and record the progressive achievements to minimize energy

consumption in order to reduce greenhouse gas emissions

I/%Faéop‘gg

180



12. The Post EIA monitoring schedule should be strictly followed for
different parameters around the plant for the units is covered under EIA
notification. The industry shall also conduct noise level study in the core

zone and buffer zone of the industry and submit 6 monthly report to the

Board.

F. SPECIAL CONDITIONS

AIR POLLUTION CONTROL

1. All the air pollution control devices like Bag filters installed at various
process units shall be maintained, operated efficiently and continuously
so that particulate matter emission from the stack shall meet the
prescribed standard of the Board as indicated in 'Table-C'. The industry
shall ensure continuous and effective operation of all the APC devices

through preventive maintenance.

2. All the potential fugitive dust generating areas of all the process units
shall be covered with the adequate suction points. Fume generated from
the induction furnaces shall be collected through adequately designed
swivelling hoods. Fumes generated from the EAF, LRF and AOD
converters shall be collected through adequately designed hooding
systems. The collected dust/ fumes shall be treated in the GCPs/ Bag
filters/ Scrubbers.

3. Fume extraction - cum - treatment system installed at the pickling
line of Cold Rolling Mill (CRM)/ Hot Rolling Mill (HRM shall be
operated effectively and continuously to meet the prescribed standards

of the Board indicated in Table -C.

Tifspt
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4. All the online continuous ambient air quality monitoring stations
(CAAQMYS) shall be operated effectively & uninterruptedly and real
time monitoring data so generated shall be transmitted directly to RT-

DAS server of the Board without passing through any local PC or server.

5. The installed HD IP camera shall be operated continuously so that

video streaming shows server of the Board on interruptedly

6. The industry shall strictly follow the guidelines for continuous
Emission Monitoring Systems dtd. August, 2018 for PM and other

gaseous pollutants.

7. The industry shall ensure tamper proof real time transmission of
online monitoring data to the server of CPCB and SPCB and maintain

the health of the analyzers and data connectivity through valid AMC

8. The Pneumatic Dust Handling system installed at the hoppers of all
the bag filters shall be operated continuously and effectively so that no

fugitive dust nuisance is created

ﬂfPﬁ,M
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SI. No.

SI. No.

438

Water Quality Bulletin of State Pollution Control Board, Odisha

Name of Station

1 Sundargarh
2 Jharsuguda

3 Brajarajnagar-U/S
4 Brajarajnagar-D/S

5 Bheden
6 Hirakud
7 Sambalpur U/S
8 Sambalpur D/S

9 Sambalpur FD/S af
10 Sambalpur FD/S at
11 Power Channel U/
12 Power Channel D/

13 Sonepur U/S
14 Sonepur D/S
15 Tikarapada
16 Narasinghpur
17 Munduli

18 Cuttack U/S
19 Cuttack D/S
20 Cuttack FD/S
21 Paradeep U/S
22 Paradeep D/S

23 Ongriver, Dharual

24 Tel

25 Kathajodi U/S
26 Kathajodi D/S
27 Mattagajpur
28 Kamasasan
29 Sankhatrasa
30 Kuakhai U/S
31 Kuakhai D/S

32 Daya at Gelapur

33 Kuakhai D/S

Name of Station

34 Kuakhai FD/s
35 Daya at Kanas
36 Birupa

37 Gangua at Rajdhat
38 Gangua at Palasur
39 Gangua at Samant
40 Gangua at Vadimu
41 Kushabhadra at Bt
42 Kushabhadra at Ni

Code

Code

Sampling Date

1267 03.10.2024
1268 03.10.2024
1300 08.10.2024
1269 08.10.2024
2403 08.10.2024
1281 04.10.2024
1270 03.10.2024
1271 03.10.2024
3887 03.10.2024
2405 03.10.2024
3888 04.10.2024
2404 04.10.2024
1272 14.10.2024
1274 14.10.2024
1275 03.10.2024
1276 03.10.2024
2406 03.10.2024
1278 03.10.2024
1279 03.10.2024
3890 03.10.2024
2407 18.10.2024
1639 18.10.2024
3889 14.10.2024
2408 14.10.2024
3891 04.10.2024
1301 04.10.2024
3892 04.10.2024
3893 04.10.2024
2409 03.10.2024
2410 03.10.2024
1279 03.10.2024
3894 03.10.2024
1280 03.10.2024

Sampling date

2411 05.10.2024
3895 04.10.2024
1640 04.10.2024
3896 05.10.2024
3897 04.10.2024
3898 05.10.2024
3899 05.10.2024
3903 04.10.2024
3904 04.10.2024

Sampling Time Temp (°C)

11:20 AM
1:38 PM
12:59 PM
12:40 PM
9:35PM
10:55 AM
9:45 AM
10:55 AM
12:05 PM
2:00 PM
12:00 PM
9:50 PM
11:45 PM
4:00 PM
11:25 AM
3:25PM
12:07 PM
11:43 AM
11:44 AM
10:55 AM
3:00 PM
3:10 PM
11:08 AM
4:18 PM
10:45 AM
3:00 PM
12:50 PM
1:23 PM
10:35 AM
10:30 AM
11:40 AM
3:30 PM
5:15PM

30
30
30
30
30
26
27
26
27
28
26
26
27
27
30
33
32
30
31
31
30
29
27
28
30
30
32
33
30
30
30
30
30

pH

Sampling Time (/ Water Tem|pH

4:50 PM
2:00 PM
11:40 AM
9:30 AM
1:20 PM
2:50 PM
4:20 PM
9:40 AM
10:45 AM

T%"DM

30
34
30
29
31
30
31
32
34

7.1
7.1
7.4
7.1
7.2
7.3
7.4
7.3
7.4
7.5
7.3
7.3
7.5
7.4
7.2
7.2
7.3
7.4
7.3
7.5
7.5
7.8
7.8
7.3
7.5
7.3
7.2
7.4
7.2
7.4
7.4
7.5
7.1

7.2
7.2
7.6
7.4
8.5
7.1
6.9
7.4
7.3
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Dell
Typewriter
41 A


43 Kushabhadra at Gt
44 Kendrapada U/s
45 Kendrapada D/s
46 Mangala at Malati
47 Mangala D/s

48 Bhargavi at Chand
49 Devi at Machhaga
50 Luna at Bijipur

51 River Sabulia

52 Kusumi

53 River Kansari

54 River Badasankha
55 Ratnachira

NA: Not Analysed

3905 04.10.2024
3900 17.10.2024
3901 17.10.2024
3906 08.10.2024
3907 07.10.2024
3908 08.10.2024
3902 18.10.2024
3912 04.10.2024
3914 01.10.2024
3913 01.10.2024
3909 01.10.2024
3910 01.10.2024
3911 08.10.2024

T’%P%&op‘&

11:20 AM
4:00 PM
3:00 PM

10:50 AM
1:00 PM

11:10 AM

10:40 AM
1:00 PM

12:36 PM

11:11 AM

11:49 AM
2:05 PM

11:40 AM

34
30
30
31
32
31
29
33
29
29
28
28
30

7.6
7.6
7.5
7.2
7.3
7.4
7.1
7.7
7.3
7.4
7.1
7.2
7.4

191


Dell
Typewriter
B


DO (mg/L)
6.1
7.3
7.1

7.8
6.6
7.3

6.4
6.9
6.5
6.7
8.1
7.8
7.3
8.3

7.9
6.9
7.4
7.5
7.3
8.3
7.7
7.7
9.6
9.4

5.8
8.2
8.2
4.2
4.2

DO, mg/L
5.2
6.5
7.5
6.4
5.9
1.4
2.2
6.3

BOD (mg/L)
1.9
1.8
1.9

2
1.5
1.8
2.1
1.8
1.9
1.7
1.7
1.6
1.4
1.8
1.6
1.6
1.8
1.4
1.3
1.6
1.4
1.4
1.9
1.7
1.5
34
3.3
2.1
2.3

2

2
4.1
4.1

BOD, mg/L

3.3
2.6
2.2

5
6.7
12
5.7
1.6
1.4

COD (mg/L)
12
19
15
15
11
7.8
19

8
12
12

7.8
8.2
7.5
7.1
16
16
16
6.9
7
7.5
6.4
6.2
11
11
19
19
12
23
10
7.8
7.8
26
26

COD, mg/L
15
12
12
27
35
45
26
7.8
7.8

TC (MPN/100mL)
1300
1300
2200
2800
1300
2800
4900
2500
3300
1300
1300
1300
1300
1300
1100
2400
1300
1300
1300
2200
1300
1300

490
1900
24000
17000
54000
3500
1100
1300
1300
3300
3300

TC, MPN/100 mL

92000

3500

2800

92000

160000

160000

160000

2200

1400

I/%ngof?‘gg

Criteria for Satisfactory WQl

DO> 4.0 mg/I
BOD<3mg/I
TC < 5000MPN/10
FC < 2500MPN/10
FC (MPN/100mL) FS (MPN/100mL)
330 NA
490 NA
790 NA
1100 <1.8
330 NA
490 NA
1300 NA
2300 17
1300 22
490 14
130 NA
130 NA
270 <1.8
270 <1.8
330 <1.8
330 13
790 22
490 17
490 15
700 14
330 22
330 22
170 NA
330 NA
3300 79
11000 70
24000 110
1400 22
490 NA
490 11
490 13
1300 23
1300 23
FC, MPN/100ml FS, MPN/100 mL
54000 170
1300 33
1100 NA
54000 240
160000 350
160000 280
160000 240
790 NA
700 NA
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5.8
7.4
7.2

5.8
6.7
8.8
5.8
7.3
7.1
5.6

5.9

1.7
1.6

1.5
2.3

1.6
1.9
1.6
1.9
1.7

14

7.8
7.5
11
11
15
11
11
12
7.8
12
7.8
12
15

2400
2200
3500
3500
4900
2200
2200
4900
4900
3500
1100
2800
1100

790 NA
700 NA
1300 NA
1700 NA
2300
1100 NA
490 NA
1700
2200
1700
490 NA
1300 NA
490

49

49
46
23

11
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i0ml

Oml

wal Non-conforming parameter(s)
Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory

Satisfactory
UnsatisfactoryBOD, TC, FC
UnsatisfactoryBOD, TC, FC
Unsatisfactory BOD, TC, FC
Satisfactory

Satisfactory

Satisfactory

Satisfactory
UnsatisfactoryBOD, TC, FC
UnsatisfactoryBOD, TC, FC

wal Non-conforming parameter(s)
UnsatisfactoryBOD,TC,FC

Satisfactory

Satisfactory

Unsatisfactory BOD,TC,FC

Unsatisfactory BOD,TC,FC

Unsatisfactory DO,BOD,TC,FC

Unsatisfactory DO,BOD,TC,FC

Satisfactory
Satisfactory A w}
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Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
Satisfactory
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Co Pvt Ltd and the sureties shall be liable jointly and severally to pay
the same with compound interest at the rate of two percent per mensem
from the date of default All amount due to the Government under terms
of these presents shall if not paid in time, he recoverable as a public

demand under the Orissa Public Demands Recovery Act.
1962

(3.) M/S BRG Iron & Steel Co Pvt. Ltd. shall be liable for criminal and
civil action if by drawl of water, the rights of any third party are affected
and shall indemnify the Govemment against all claims for damage

preferred by person or persons affected by the permission granted.

(ii) M/s BRG Iron & Steel Co Pvt. Ltd. shall not without prior
permission in writing from the Government, lay pipeline on
Government or communal lands. If the pipe lines have to pass through
Government lands permission of the Government for this shall be taken
separately which may be granted subject to the protection of rights of

Government or community, as the case may be.

(i)  M/s BRG Iron & Steel Co Pvt. I.td. shall not draw or lift water
more than the quantity mentioned in the requisition or order and not
exceeding the volume mentioned in the Schedule except with the prior
approval of the Government. The Superintending Engineer shall assess
the fees to be charged as per Unit quantity of water drawn or allocated
whichever is higher. If drawal is more than the allocation, a penal rate at
six times the rate specified in Schedule III shall be charged on the

quantity of excess drawal, in addition to the normal bill on allocated

T’q?@"opg
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quantity. The excess drawal is permissible for a maximum period of six
months, within which licensee shall have to apply for a higher allocation
of water with reason where the licensee fails to so apply for such higher
allocation or where the licensee is refused for such higher allocation, the
agreement shall be liable to cancellation and the water supplied shall be

stopped thereafter.

(iv)  The permission granted shall not be deemed to exempt M/s BRG
Iron & Steel Co Pvt. Ltd. from liability to payment of water charges
lawfully assessable at the rate as may be prescribed by Govt. from time

to time.

(v  Government reserves the right to suspend or cancel the

permission in case of violation of any of the covenants.

4. M/s BRG Iron & Steel Co Pvt. Ltd. at his own cost shall install an
101 Flow Meter or suitable sensor based measuring device measurement
of water drawn or lifted by him from the Govt. water source as per the
procedure laid down in rule 23-A(b). The Superintending Engineer shall
visit the location of drawal or lifting of water, verify the quantities of
water drawn or lifted by M/s BRG Iron & Steel Co Pvt Itd and ensure
such control as may be necessary for administering the drawal or lifting

of water. Assessment of

TuPohps
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Water rate shall be made as per the quantity of water drawn or allocated
whichever is higher In case of any defect or non-functioning of the Flow Meter,
the licensee shall bring the fact to the notice of the Superintending Engineer
forthwith and take appropriate steps to remove the defects in the Meter or for
replacement thereof within a period of three months and in such cases the fees
shall be charged on the quantity of water allocated for the said period of three
months or till the defect in the Meter is removed or the Meter replaced, as the
case may be whichever is earlier, and where the licensee fails to bring the defect
or non functioning of the Meter to the notice of the Superintending Engineer or
fails to remove the defects in the Meter or to replace the same, as the case may
be, within a period of three months, the agreement shall be liable to cancellation

and thereafter the water supply shall be stopped.

5. M/s BRG Iron & Steel Co Pvt. Ltd. shall construct full proof eftfluent
discharge plant before commissioning of the project. For proper test of such
effluent there shall be computerized testing system and M/s BRG Iron & Steel
Co Pvt. Ltd. shall give details of effluent discharged in the natural source (in river

or nala).

6. For construction of head works and control mechanism i.e, intake well,
pump house and other related facilities, M/s BRG Iron & Steel Co Pvt. Ltd. will
get the land leased in their favour through IDCO as is done in respect of any other
government land required by the industry. IDCO will make available land on
long term lease to M/s BRG Iron & Steel Co Pvt. Ltd. The continuance of the
lease agreement will subject to the condition that the industry shall pay water
rates as per prevailing water rate and all other dues of Government and IDCO

from time to time.
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7. M/s BRG Iron & Steel Co Pvt. Ltd. would be required to pay 3 (three)
months advance water charges in favour of Superintending Engineer concerned
in shape of Bank Draft or FDR duly discharged by the company as non interest
bearing security deposit and for 9 (nine) months a Bank Guarantee duly pledged
in favour of concerned Superintending Engineer. Onus of maintaining the Bank

Guarantee lies with the company.

8. In case water supply for M/s BRG Iron & Steel Co Pvt. Ltd. is to be met
from a common source through a sharing mechanism, such common
infrastructure for drawal of water will be constructed, maintained and operated
either by IDCO or Special Purpose Vehicle (SPV) after taking due clearance from
IDCO. Water will be supplied to

Industry by IDCO/SPV and they would also be liable for payment of water rate
to the Govt , and will in turn have arrangements as similar therein as clauses (6)

and (7) detailed earlier
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9. M/s BRG Iron & Steel Co Pvt. Ltd. will not disturb the normal
flow of water so that riparian rights in the downstream will be

affected and the company shall have no claim on the account.

10.The drawal mechanism for raw water and disposal system of
effluent to be established by the industry without disturbing

existing ecosystem and environmental set up.

11.The Rehabilitation and Resettlement Action Plan/ Welfare Action
Plan, if so required will be prepared in conformity with the current
Orissa Rehabilitation and Resettlement policy and executed by the
company at its own cost under the supervision of the Water

Resources Department and the Collector of the District.

12.M/s BRG Iron & Steel Co Pot. Lid, should not claim as a matter
of right to get the desired quantity of water during non-monsoon
and lean period to meet their full industrial use and the Company
has to make adequate storage facility in their own land for supply

of water to their plant during such period.
13.The safety design of all the structures lies fully on the company.

14.In case of any dispute/interpretation required, the decision of the

Government in Water Resources Department shall be final.

15.The allocation of water will automatically lapse if the company
does not use the water for the purpose applied for within three

years of allotment.

16.This agreement shall be valid for a period of three years from the
date of execution subject to the renewal of agreement by the

Superintending Engineer. For renewal of the agreement, the
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concerned drawee has to apply minimum three months before the

expiry of the agreement.

17.1f it is found that the industry is drawing water unauthorizedly
before signing the agreement/ installation of flow-meter, the
Superintending Engineer will charge a penal rate at six times the

nominal rate as provided in Schedule-III of the Rule.

18.Government shall be at liberty to review the water allocation

unilaterally in case of exigencies.

19.The Superintending Engineer or his authorized representative
reserves the right to inspect all installations of drawal and disposal
mechanism during and after construction including intake

structure, flow meter and treatment plant.

20.M/s BRG TIron & Steel Co Pvt. Ltd. will have to show clearly in
water management plan as to what storage facility the company
will create for the lean season and to what is extent and how the
water 1s going to be recycled which shall be a part of the project
report of the unit

21.M/s BRG Iron & Steel Co Pvt. Ltd. may engage at their own cost
consultant(s) experienced in the field to take wup field

investigations, prepare design and drawing to set up the water

22.
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LAND RECORDS WEB PORTAL OF ODISHA

Schedule I Form No.39-A

Mauza: Kurunti

Police Station: Motanga

number: 17

Today's number: 5

Tehsil: Odapada
Tehsil No. : 12
District: Dhenkanal

District: Dhenkanal

number of Khewat or Khatiyaan

Name of Landlord and serial | Government of Odisha Khewat No

1)Certificate Serial Number 573

Caste and Residence

2)Species name, father’s name, | Protected

3)
4)Payment | Light | Guess | Sess | Passover Cess | Total 5)
up and other cess Description
if any of
recurring
expenses
6)Special | Encroachment Case No 663/08-09 664/08-09 665/08-09 8 3001
accessories | 2977 2744/4403 6th Century Mining Illegal Encroachment Note
if any dismissed. In Case No. 08/13-14 14 I am in charge of account 320

366 368 1771 3211 3221 3224 3226 3434 3487 3511 3519 3525
35273536 3754 3784 3801 3921 6 12 F Mining Division D. L. C.
Forest registered. RMC No. 92/2021 and order dated 06.01.2022
and Alignment Case No. 39/2021 and LRMS Case No. 148/2022

ﬂ{?@;g‘(g

266


Dell
Pencil


178 267

Hu Mu Plot No. 1554 0.02, 1555 0 0.03, 1557 A 1.11 Dismissed
Account No. 571/1 Chd. RMC NO. 70/2022, ARISING OUT OF
LEASE CASE NO. 03/2022 AND LRMS CASE NO. 1833/2022
Mu Da Kha 571/1 in Plot No. 3134, 3135 to A 0.09 registered
RMC NO. 69/2022 AND LRMS CASE NO. 53/2023, from plot
no. 3234 to the amount of 0.12 and registered in account no. 571/1
LEASE CASE NO. 35/2004 AND LRMS CASE NO. 1241/2024
573 2° By dismissing 3401, 3268, 3267, 3266, 3265, 3239, 3206,
3205 to new Account No. 546/869

Date of final publication — 26.03.1985 BLANK SPACE FOR STAMPING
Due Date -
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Serial No. Mouza Kurunti District Henkanaal
of Khatian
. 573
Varieties | Detailed Comment
and description of
plotters | varieties and
characteristics
7 8 9 10 11 12
512 At Least | Growing 0 2500
Two Mango Tree
798 At Least | Growing 0 0800
Two Mango Tree
801 At Least | Growing 0 0500
Two Mango Tree
382/3980 | At Least | Growing 4 7000
Two Mango Tree
3828/4061 | At Least | Growing 0 10200
Two Mango Tree
262/4068 | At Least | Growing 0 1000
Two Mango Tree
263/4069 | At Least | Growing 0 0700
Two Mango Tree
366/4101 | At Least | Growing 0 5600
Two Mango Tree
3828 At Least | Growing 0 4800
Two Mango Tree
3790/4349 | At Least | Growing 0 1200
Two Mango Tree
350/4485 | At Least | Growing 0 8700
Two Mango Tree
348/4556 | At Least | Growing 0 4500
Two Mango Tree
1490/4563 | About Growing 0 0500
Three Bausch
3135 Kinship 0 0900 | 0.0364 | O.S.S. U/S 34 (e)
RM.C No.53/2005
Plotter Kisma fell
2890 Kinship 0 0900
2953 Kinship 0 [2300
288 Kinship 0 |2600
2963 Kinship 0 1100
3065 Kinship 0 1600
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651 Kinship 0 1800

1562 Kinship 0 2100

1564 Kinship 0 |[1900

1693 Kinship 0 |0800

2337 Kinship 0 3900

2742 Kinship 0 10900

2811 Kinship 0 | 1800

3687 Kinship 0 | 1200

347 Aqueduct 0 [0500

1544/3992 | Road Road 0 [1700 Half of this plot, rakba
mauza and half Rakba,
Mauza Khadaprasad,
Anna Motanga Thana
no. 18, relating to Plot
No. 2037

2009/4341 | Hospital 0 [0200 Illegal occupation, Full
Behera, P.Keith
Behera, Jachasha, Hal
kisam, Gharbari

2008 Hospital 0 (0300 Bealul Dakhal, Sahu of
Benudhar, P. Aladr
sahu, G. Charsha, or
Nizga, Hali Kisma,
sharad two.

2977 Pond 0 |[1000 Encroachment case no.
663/2008-2009,
664/2008-2009,
665/2008-2009,
2977/3001,2744/44039
illegal Encroachment
Note , Dismissed

2744/4403 | Pond 0 0600 2977

3829/4030 | Pond 0 2300 Bealgun Bakhtun
Anadi Sahu,
P.Sudharsan Sahu, Dr.
Chusha, or Nigga.

3545 Pond 2 3700

3547 Pond 0 | 1600

3548 Pond 0 4900

3589 Pond 1 2800

3602 Pond 2 | 6000

3633 Pond 0 2600
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3750

Pond

0500

0.8296

913

Pond

3600

0.1457

RMC No. 349/2017
and 546/456 Village
Area

372/6092

Pond

3800

0.1538

RMC No. 349/2017
and 546/456 Village
Area

371/6089

Pond

1400

0.0567

RMC No. 349/2017
and 546/456 Village
Area

381

Pond

1600

0.0647

RMC No. 349/2017
and 546/456 Village
Area

377/6085

Pond

2000

0.0809

RMC No. 349/2017
and 546/456 Village
Area

376

Pond

1400

0.0567

RMC No. 349/2017
and 546/456 Village
Area

373/6086

Pond

2400

0.0971

RMC No. 349/2017
and 546/456 Village
Area

379

Pond

7200

0.6961

RMC No. 349/2017
and 546/456 Village
Area

3810

Pond

7800

1468/4420

Pond

7800

Illegal Encroachment,
Basant Kumar Das,
Dinubandhu Das,
Maheshwar Das, P.
Lingaraj Das, Ja.
Brahmin, Nijgaon,

1482/4421

Pond

1500

Illegal Encroachment,
Basant Kumar Das,
Dinubandhu Das,
Maheshwar Das, P.
Lingaraj Das, Ja.
Brahmin or kisam

3155

Pond

8500

3157

Pond

7800

3179

Pond

8700

3183

Pond

=l fee) fer) Ran)
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3190

Pond

1000

3234

Pond

5700

0.2307

Illegal Occupation,
Janda Naik, P.Raghu
Naik

3236

Pond

2000

Beiz Dakhal, Benu
Behera, Kahnoo
Behera, Prashik
Behera, Parma Behera,
Prabhakar Behera,
Prahlad Behera, Pada
lochan Behera,

3237

Pond

1900

Illegal Occupation,
Gaurang Behera,
P.Dhaneshwar Behera

3238

Pond

3100

Illegal Occupation

3242

Pond

S

7900

3243

Pond

1700

Illegal occupation,
Benu Behera, Kahnu
Behera, P. kari Behera,
Parma Behera,
Prabhakar Behera,
Prahlad Behera,
Padmalav Behera,

3244

Pond

4300

Illegal occupation
Gaurang Behera,
Dhaneshwar Behera,

3245

Pond

0600

3249

Pond

5200

P.Kalk Padhan, Nijga

3250

Pond

3000

Baiku Dakhal, rajya
Padhan, or one’s own
ccondition is divided
into three parts.

3251

Pond

3300

Baiku Dakhal, rajya
Padhan, or one’s own
ccondition is divided
into three parts.

3252

Pond

3200

Illegal occupation,
Rajya Padhan, P Kalk,

3253

Pond

2400

Baiku Dakhil, Panchu
Pathan, P.Kalpa
Padhan,
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3254 Pond 0 |7200 Baiku Dakhil, Panchu
Pathan, P Kalpa
Padhan,

3255 Pond 0 |3200 Unlawful
Encroachment,
Possession, P.Kantu
Padhan

3213 Pond 0 2400

3218 Pond 1 | 8500

3467 Pond 0 2100

3469 Pond 0 4800

3470 Pond 0 4700 Illegal occupation,
Gaurang Raut, Meer
Raut, P.Khenta Raut

3471 Pond 0 |[6900 Illegal occupation,
Gaurang Raut, Meer
Raut, P.Khenta Raut

3472 Pond 0 4600 Illegal occupation,
Gaurang Raut, Meer
Raut, P.Khenta Raut

3478 Pond 0 | 1500

3479 Pond 0 12000

3480 Pond 0 3300

3481 Pond 0 |[4900

3408 Pond 0 6200

3448 Pond 2 (2000

3451 Pond 1 3100

3494 Pond 0 |6100

3499 Pond 0 19900

3508 Pond 0 6900

3510 Pond 0 |[7200 Illegal occupation,
Sunya Padhan, vramar
Padhan, chachadi
Padhan, Pinchu
Padhan, raju Padhan,
shankir Padhan

2392 Pond 0 | 1600

951 Pond 0 3100

965 Pond 0 |5300

966 Pond 0 2000 Illegible

967 Pond 0 4400
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968 Pond 0 2200 Illegible
1076 Pond 1 3600
1077 Pond 0 |560
359 Pond 2 3100
362 Pond 1 10200
364 Pond 2 7000
375 Pond 0 |2800
382 Pond 4 5700 Illegible
385 Pond 0 |[2500 Illegible
407 Pond 3 10800 Illegible
9 Pond 0 |[1500
2 Pond 0 | 8600
3862/4388 0 | 1100 Berku Dakhal, Saudia
Pradhan, P. Kalpa
Pathan
1444/4512 0 | 1000
3863 0 | 1200
3921 Rural 1 [8600 D.L.C. Forest
Forest
3789/4348 | Rural 0 |[5200 Illegible
Forest
3791/4049 | Rural 0 12900 Illegible
Forest
3791/4050 | Rural 0 |[2600 Illegal occupation,
Forest Anadi Sahu,
P.Sudarshan Sahu,
3157/4056 | Rural 0 | 1200
Forest
1078/4108 | Rural 0 10400 Illegal occupation,
Forest Palau Mahanti, P. Akul
Mahanti
1078/4109 | Rural 0 |[0400 Illegible
Forest
3212/4124 | Rural 0 10900 662 lawful
Forest Encroachment, Karak
Naik, Purandar Naik,
Kandur Naik
587/4136 | Rural 0 | 1000 Illegal Occupation,
Forest Fuki Fukier Nayak,
Anam Nayak, Matiya
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Nayak, P.Sridhar
Nayak
3435/4205 | Rural 0 10600 Illegal Encroachment
Forest Iswar Nath, Tapi Nath,
P. Nalu nath,
3455/4241 | Rural 0 |0800 Illegal Encroachment
Forest Ishrar Nath, Nalu Nath,
P. loknath
3456/4243 | Rural 0 10900 Illegal occupation,
Forest Iswar Nath, P. nalu
Nath, Shrini  Nath,
kailas nath, P. Loknath
Nath
3643 Rural 0 2300
Forest
3550 Rural 0 13200 Illegal occupation,
Forest Chosen Nayak, P.
Madhava Nayak
3588 Rural 0 (2100 Chheyinna Dkhai,
Forest Maguni  Nayak, P.
Arjul nayak
2813/4020 | Rural 0 (0700 Illegal occupation
Forest
3540/4026 | Rural 0 10900 Unlawful
Forest Encroachment  Sujia
padhan, Ekadashi
Pradhan, Vraman
Pradhan, Chichadi
Padhan, Dajanva
Pradhan, Punchu
Padhan, Shankar
Pradhan
3784 Rural 0 [4500 D.L.C Forest
Forest
3801 Rural 0 [4600 D.L.C Forest
Forest
374/4530 | Rural 0 0500
Forest
3227/4554 | Rural 0 12600 Illegal occupation
Forest
3516/4374 | Rural 0 '1000 Illegal occupation
Forest

Y
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474/4380 | Rural 0 10600 Illegal occupation,
Forest Shukdev Samal,
Ganpati Samal,
Nijgaon Jagaon
3418/4427 | Rural 0 13300 Bainu Dakhal, Iswar
Forest Nath, hatia Nath
3215/4435 | Rural 0 | 1400 Illegal occupation
Forest
3507/4463 | Rural 0 | 1600 Illegal occupation
Forest
3506/4464 | Rural 0 [1300 Illegal occupation
Forest
976/4470 | Rural 0 10900 Illegal occupation
Forest
3758/4471 | Rural 0 |[1000 Illegal occupation
Forest
3736 Rural 0 3600 |0.1457
Forest
1470/4405 | Rural 0 |[1800 Illegal occupation,
Forest Indraman Mohanty, P.
Mohanty, Sindhu
Mohanty, anukul
Mohanty, Kahku
Moahanty
3754 Rural 0 |4400]0.1781 | D.L.C Forest
Forest
4 Rural 0 |[1300 Illegal occupation,
Forest Mohan Behera, P
Samrut Behera
461 Rural 0 [ 1400 Illegal occupation
Forest
799 Rural 0 4200 Illegal occupation,
Forest Prahlad nayak, P.
randhakar Nayak, Sali
Nayak, Padmanav
Nayak, Maheshwaru
Nayak, Keshav nayak,
P. karunakar Nayak,
Kapli Nayak,
Panchanan Nayak,
Telunkeshwar Nayak
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546 Rural 0 1050010.0202 | RMC Case No.
Forest 02/2011 The charges
was dismissed as minor
568 Rural 0 [1100]0.0445 | RMC Case No.
Forest 04/2011 The charges
was dismissed as minor
569 Rural 0 [1100]0.0445| RMC Case No.
Forest 08/2011 The charges
was dismissed as minor
570 Rural 0 [0700]0.0283 | RMC Case No.
Forest 03/2011 The charges
was dismissed as minor
579 Rural 0 |1400]|0.0567 | RMC Case No.
Forest 05/2011 The charges
was dismissed as minor
582 Rural 0 |1000
Forest
583 Rural 0 |1000 RMC Case No.
Forest 06/2011 The charges
was dismissed as minor
37 Rural 0 0500 Illegal occupation,
Forest Manohar Behera,
Madhu Behera,
38 Rural 0 (0300 Illegal occupation,
Forest Mohan Jiyak Nayak,
Dhun Nayak, P. Yogi
Nayak
42 Rural 0 [0600 Illegal occupation,
Forest Lakshmi
43 Rural 0 |1200
Forest
62 Rural 0 |1800
Forest
65 Rural 0 |[3600 Illegal occupation,
Forest Mohan behera, Madhu
Behera, P. Sait Behera,
Marti  Behera, P.
Bancha Behera
274 Rural 0 (3000 Illegal occupation,
Forest Hari Bhanj, P. Palar
Bhanj
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320 Rural 0 10900 D.L.C Forest
Forest
366 Rural 0 |8500 D.L.C Forest
Forest
368 Rural 0 [2100 D.L.C Forest
Forest
1091 Rural 0 10600
Forest
963 Rural 0 [0500
Forest
937 Rural 0 |2800
Forest
2678 Rural 0 |1000 RMC Case No.
Forest 07/2011 The charges
was dismissed as minor
2362 Rural 0 |3500
Forest
1771 Rural 0 |1600 D.L.C Forest
Forest
1567 Rural 0 |[1900 Illegal occupation
Forest
1568 Rural 0 10700 Illegal occupation
Forest Badan Maharana,
P.Kunj Maharana
3511 Rural 0 [2200 D.L.C Forest
Forest
3512 Rural 0 [5900 Illegal occupation,
Forest Sunya padhan, Vramar
Padhan, Chachadi
padhan, Panchu
Padhan, raju Padhan,
Shankar Padhan
3517 Rural 0 |3500 Illegal occupation,
Forest Chakhadi padhan, P.
Cantu Padhan,
3519 Rural 0 |[6800 D.L.C Forest
Forest
3525 Rural 1 | 7800 D.L.C Forest
Forest
3527 Rural 1 (2000 D.L.C Forest
Forest
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3536 Rural 7 11200 D.L.C Forest
Forest
3541 Rural 0 |[2200 Illegal occupation,
Forest
3498 Rural 0 12000 Unlawful
Forest Encroachment,
Kapilaeshwar ~ Nath,
Bhubaneswar Nath
3449 Rural 0 |[8600 Illegal occupation,
Forest Iswar Nath, P. nalu
Nath,
3410 Rural 0 [3300 Unlawful
Forest Encroachment,
Poonchandra Nath, P.
Niladri  Nath, Duti
Nath,
3434 Rural 0 19100 D.L.C Forest
Forest
3483 Rural 0 |[4000 Illegal occupation
Forest
3487 Rural 0 [1100 D.L.C Forest
Forest
3489 Rural 0 |[2500 Illegal occupation
Forest
3221 Rural 0 [1900 D.L.C Forest
Forest
3224 Rural 1 3800 D.L.C Forest
Forest
Rural 0 [2700 D.L.C Forest
Forest
3230 Rural 0 |[2000 Illegible
Forest
3233 Rural 0 |5800 Illegible
Forest
3216 Rural 1 13700
Forest
3396 Rural 0 |0400
Forest
3211 Rural 1 7300 D.L.C Forest
Forest
1656 Illegible 0 0500 Illegible
1970 Illegible 0 |0800 Illegible

]/"4?@@&0?7(
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1384/4310 | Rural 0 10300 Illegible
Forest

e 0 10300 Illegible

3459 3 17800

3462 0 |5000

1556 0 10200

1258 0 10100

1416 0 10700

1563 0 |5600

1233 0 |8900

2338 0 0000

1692 0 2200 |0.0890

2812 1 3800

2743 0 19800

900 2 2700

3066 1 12600

2978 0 15900

3012 0 |7200

3020 0 |6600

2969 0 |5300

2889 0 19400

2954 0 |8900

2960 0 0600

3697 Children’s 1 |8500

3686 1 |1500

1628 0 07001 0.0283 | RMC Case No.
315/2016-2017,
546/564 The charges
was dismissed as minor

1644/6531 0 102001 0.0081 | RMC Case No.
315/2016-2017,
546/564 The charges
was dismissed as minor

3001 0 10600

433 Dam 0 10900

1478 Dam 0 12300

1628/6529 0 10500]0.0202 | RMC Case No.
316/2016-2017,
546/564 The charges
was dismissed as minor
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BHULEKH

LAND RECORDS WEB PORTAL OF ODISHA

Schedule I Form No.39-A

Mauza: Manlaspur
Police Station: Motanga

Today's number: 5

Khatian
Tehsil: Odapada
Tehsil No. : 10

District: Dhenkanal

number of Khewat or Khatiyaan

Name of Landlord and serial [ Government of Odisha Khewat No

1)Certificate Serial Number 808

Caste and Residence

2)Species name, father’s name, | Protected

3)
4)Payment | Light Guess | Sess | Passover Cess | Total |5)
up and other cess Description
if any of
recurring
expenses
6)Special | 66° 49/07-08,50/07-08 51/07-08,52/07-08, 53/07-08 Bag 8 1316
accessories [ 1317 1318 319 1320 1322 6 Comment Note Dismissed. No. 59/07
if any 60/07,61/07,62/07 & 1512 1518 1519, 1521 1492 Comment note

dismissed. Comment Note of Bed Ke No. 63/07-08 & Musk 1493
1499 Rejected Bed Ke No. 55/07-08,56/07-08 57/07-08 & De Ke
No. 58/07-08 Comment Note of Hu Mu Pu 1615/7021 Rejected
Bed Ke No* 130/07-08 £ 7 Comment note of 1538 1542 1631 is

I/%Paépp‘gg
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dismissed. Bay de K no 1497 Dismissal of Comment Note 1498
54/07-08 & Dismissal of Comment Note of Mu Pl 27/7841. Bed
K No. 130/07-0 9 6 543/06 540/06 541/06 538/06 537/06 534/06
547/06 533/06 531/06 532/06 546/06 545/06 545/06 545/06
554/06 2540/04-05 2539/04-05 8 711 707 718 1085 335 338 334
264 21952 217 1489 1400 1401 1083 1725 6935 6932 of 1 2 243
352 361 466 1140 1623 1739 2054 2061 2862 2905 2951 2999
3083 102 3341 3543 3630 Comment Note Dismissal of Case No.
08/2013-14 4222 4256 4257 5744 6008 6907 6915 6923 6927
6945 6956 and 4222/7482 in column 12 of D. L. C. Forest entered
I RMC No. 296/2015 3 L.A. Case No.. 07/2010 « Rs. 1000 plot
under the category of A 31.80 Kha Kha 754/1060 See Deed
Kandeng Tad Cha Chad Lease case No. 63/2007 3 RMC No.
302/2015 Dec. No. 1480, 1481 7.43, 1488 91 1.02, 1493 2 1 0.04,
1497, 1498, 1499, 1512, 1518, 15,19, 1521, 1532 9 1.25, 1537,
1538, 1542, 1543, 1629, 1631, 1633 1 O 0.10 and 1168/7908
varieties are dropped instead of visible and listed in the Kha 805/1.
RMC No. 63/2008 and original lease case no. 42/2007 3 6 1
13.05.2016 Ord. 3 27/7841 see 805/16 RMC No. 434/2017 A°
Lease Case No. 74/2017 3 Khd dated 06.02.2018 A 0.50 was
dismissed from plot n0.850 and entered in account 805/1 under
fall varieties. RMC case no. 132(A)/2021 arising out of Lease case
No. 23/2021 and LRMS case No. 254/2022 No. 61 24.02.2022
No. 805/1 No. 3129 RMC case No. 133(A)/2021 arising out of
Lease case No. 37/2021 and LRMS case no. 255/2022 and the
order dated 24.02.2022 filed against Plot No. 6618 in Account No.
805/1 has been allotted to RMC No. 109/2021 and arising out of
Alienation Case No. 48/2021 A° LRMS case No. 394/2022 Plot 1

Tbﬁ’ﬁ;p‘&
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10.02.2022 805/1 Plot No. 2713, 2714 and plot no. 2714 were
converted into public property RMC NO. 25/2018 AND LRMS
CASE NO. 1470/2022 & Mu Da Kha 805/1 thereon Plot No.
1541, 1633 to A 1.07, 1615/7021 registered and felled varieties
RMC NO. 330/2017 AND LRMS CASE NO. 1469 80571 1 6 °
5755910.31

Date of final publication — 26.03.1985 BLANK SPACE FOR STAMPING

Due Date -

5341 Rural 0 4100
forest

5342 Rural 0 4300
forest

5343 Rural 0 1200
forest

5344 Rural 0 1700
forest

5345 Rural 0 3300
forest

5346 Rural 0 3500
forest

5420 Rural 0 4200
forest

5962 Rural 1 2500
forest

5964 Rural 0 5600
forest

5141 Rural 0 4200
forest

5198 Rural 0 1600
forest

5200 Rural 0 0700
forest

5293 Rural 0 2100
forest

3482 Rural 0 1500
forest
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6008 Rural 1 1500 D.L.C
forest Forest
6876 Rural 0 2900
forest
6877 Rural 0 0900
forest
6892 Rural 0 0700
forest
6945 Rural 1 1400 D.L.C
forest Forest
6901 Rural 0 0700
forest
6902 Rural 0 0900
forest
6907 Rural 1 0000 D.L.C
forest Forest
6909 Rural 0 2200
forest
6913 Rural 0 0700
forest
6914 Rural 0 1100
forest
6915 Rural 0 2500 D.L.C
forest Forest
6916 Rural 0 2900
forest
6919 Rural 0 3700
forest
6923 Rural 0 3600 D.L.C
forest Forest
6927 Rural 0 1200 D.L.C
forest Forest
244/7329 | Rural 0 3600
forest
6919/7459 | Rural 0 2000
forest
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6919/7460 | Rural 0 2000
forest
2806/7471 | Rural 0 0600
forest
5961/7251 | Rural 0 2100
forest
5552/7254 | Rural 0 1800
forest
6918/6964 | Rural 0 1800
forest
6956 Rural 0 4500 D.L.C.
forest Forest
6911/7011 | Rural 0 2300
forest
2465/7024 | Rural 0 0200
forest
339/7035 | Rural 0 0900
forest
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BEFORE TIN. ATYO AL GREE 'I'RIHU Al

AE STRR 20 E NE CH, KOLKATA

Oviginal Applicatioh o, 15/2028/F.7,

IN THE MATTER OF:

N &
HARRE R SAMAL & ANR APPLICA T( )

VERSUS

TATE OF ODISHA & OR ...RESPH DENT(S)

_VAKALATNAMA

KNOW ALL to whom these presents shall come that 1, Sh. Manoj Kumar Majhi, ag‘ed about 52
years Q/Qg h. Kapila Majhi, authorized representative of the above-named Respondent o 2 and 6
do hereby appoint
VARW MISHRA (D/722/2011)
501y, ilgiri Apartments, 9 Barakhamba Road, new Delhi-110001
varugy vmchambers.com, +91-9953325221

(hereinafter called the Advocate) to be the Advocate for me in the abovementioned case, to do all the
following acts, deeds and things or any of them, that is to say:-

1. TO ACT, appear and plead in the above noted case in this Court, or any other Court to which
the same may be transferred, or the Court where the same may be tried or heard and also in
the appellate Courts.

2. TO PRESENT sign, file and present all pleadings, replications, rejoinders, appeals. cross-
objections, petitions, counter affidavits, objections. affidavits, applications, including
applications for execution, restoration, withdrawal and compromise. or such other petitions or
affidavits or other documents as may be deemed necessary or proper for the prosecution of
the said case in all its stages.

3. TO WITHDRAW or compromise the said cause or submit to Arbitration any differences or
disputes that shall arise touching or in any manner relating to the said cause.

4. To Receive moneys and grant receipts thereof for and to all other acts and things which may
be neccessary to be done for the progress and in the course of the prosccution of the ad

causc.

5. To employ any other Legal Practitioner authorising him to exercise the power authority
hereby conferred on the Advocates whenever he may think fit to do so.

And I/We hereby agree (o ratify whatever the Advocates or their substitute/s responsible tor the
result of the said cause in consequence of his absence from the Court when the sad  au ¢’ s

called up for hearing.
And I/We hereby agree that in the event of the whole or any part of the fees agreed by mc‘ us to

be paid to the Advocates remanung unpaid he shall be entitled to withdraw from the pr “Wution
of the said cause unuil the same 1s paid.

In Wiatness Whereol I'We hereunto set my/our hund to these presents the contents of which have
been explained to and understood by me s, this the day ot L2028
L)

o V5
VARL Ml'sl“(/\ LEIEN]

(r722/2001) TAHAS]L(R
ODAPADA

H ’-\w ooy Lf L\
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Re: OA No. 15/2025/EZ HARIHAR SAMAL & ANR. V. STATE OF ODISHA & ORS.

Varun Mishra <varun@vmchambers.com> 22 May 2025 at 17:34
To: pbanerjeebihani@gmail.com, Sankar Pani <sankarprasadpani@gmail.com>
Cc: chetanyakapoor15@gmail.com

Dear Sir,

Please find attached the Reply on behalf of Respondent No. 1, 2 & 6 in the captioned matter. Kindly note this will
be treated as the proof of service of the same

Sincerely

-3 reply harihar samal final pdf.pdf
— 21676K


https://mail.google.com/mail/u/2/?ui=2&ik=6089c60f3a&view=att&th=196f7e1eb1f313c4&attid=0.1&disp=attd&realattid=f_mazbqzo80&safe=1&zw
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